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concerning Scheduled Castes'and Scheduled 
Tribes particularly SC/ST women a n d  
issues concerning unfair p r a c t i c e  and to 
report thereon to' t h e  Government  on t h e  
corrective measures to be taken; 

(1) the monitoring of the working of 
l a w s  i n  force concerning s c h e d u l e d  C a s t e s  
and Scheduled Tribes women with a view 
to ident i fy ing  t h e  areas where the en- 
forcement of l a w s i s n o t a d e q u a t e l y e f f e c -  
tive or has n o t  been streamlined and 
recommending executive or l e g i s l a t i v e  
measures to be taken; 

(rn) to invite one or more prominent 
persons to p a r t i c i p a t e  in the meetings 
of, the Commission to advise on such matter,^ 
as may be necessary; 

(n) to encourage t h e  efforts of non- 
governmental organizations and i n s t i t u -  
t i o n s  working in the field of human 
rights and for  the upl i f tnentand better- 
ment  of Scheduled Castes. and Scheduled  
T r i b e s  ; 

(01 to make per iodica l  reports at 
prescribed intervals to t h e  Government; 

( p )  to exercise such otherpowersand 
perform such other f u n c t i o n s  as may be 
conferred or enjoined upon it by t h i s  
A c t  or the rules made thereunder; and 

(q) The  rec corn mend at ions of National 
Commission for  Scheduled Castes and Sche- 
duled Tribes will prevail in case of 
conflicting recommendations on t h e  same 
issue by the Andhra Pradesh State 
Commission fo r  Scheduled Castes and Sche- 
duled Tribes and the  r?at ional  Commission 
fo r  ScheduledCas te sandScheduledTr ibes .  



A n n u a l .  13. The Commission s h a l l  prepare once!! 
Report./ in every year, in s u c h  form at such' , 
. ... time a s  may be prescribed an Annual 

Report g iv ing  a true and full account of 
i t s  activities d u r i n g l t h e  previous years, 
and copies t he reo f  shall be forwarded to:,- 

. . - - - . . . . - -  - -  

the Government and the Government shall-: 
cause the same to be laid before t h e  
Legislative Assembly of the S t a t e  a l o n g  ' 

with a Memorandum explaining ' t he  action 
taken or proposed to be taken on its 
recommendations and t h e  reasons fo r  the 
non-acceptance, if any, of such recom- 
mendations. 

C W T E R  - IV 
I 

FINANCE, ACCOUNTS A m  ADDIT 
I 

drcounts 14. (1) The Commission shall rnain- 
and Audit-' tain proper accounts and other relevant 

records and prepareanannual statement of 
account  in such form and in such manner 
as may be prescribed; 

( 2 )  The accounts of t h e  Commission 
shall be audi ted  by such a u t h o r i t y  at: 
such times and in such manner as may be' 
prescribed. - 

Granta by 15. (1 1 The Government shall, after 
the ldue appropriation made by t h e  Andhra 
Government. Pradesh Legislative Assembly by law in 

this behalf, pay to the Commission by 
way of grants such sums of money as t h e  
Government may t h i n k s  f i t  fox  b e i n g  
utilized for the purposes of this Act. 

( 2 ) The Commission may spend such sums 
as it t h i n k s  f i t  fo r  p e r f o r m i n g t h e  func-I 
t i o n s  under t h i s  A c t  and such sums shall; 
be treated as expenditure payable o u t  ofl 
the grants referred to i n s u b - s e c t i o n  (1) 1. 
thereof. 










